' SCHEME FOR ENGAGING LEGAL RESEARCHER
IN RAJASTHAN HIGH COURT

Whereas sanction of 102 Legal Researcher on _'_fiXec'l .'hQn'o_rarium basis, for
their attachment, two ea_c_h with Hon’ble ngh Court Juﬂge_s and 4 with I—Ien’ble the
Chief Justice has been issued by the Government of Rajasthan, with a view, that the
aLtached Legal Researchers may a€51sl Hen’ble Iudge in Iudrual work eg.
Searchmg out case Law, arncles papers, takmg down notes of arguments and |
preparmg notes about -facts of the case etc. ‘as also, m ddmrmstratwe work, and
preparing of speech / articles etc. which ad_d_ and enrich _Ikn_owle_d-ge and experience of

concerned Legal researcher also.

Therefore to obtain services of best incumbents, and with a view to keep

transparency in the * mode, and modality of engagmg Such Lega] Researcher_ 5

prowdmg qualrfrcaﬂon / method of selectren bnef job chart general conchtmns of

job etc. Hon’ ble Chief Justice, whﬂe exerusmg power conferred vide Article 229 of
the Constltutlon of India, hereby provrdes foilowmg gurdelmes -~
1. Tltle

The gmdehnes pr0v1ded herem after shall be called “Scheme f01 engaging :'
Legal Researcher in Ra]asthan Hrgh Court. 9
2 Defmmons S
Unless there is anythmg repugnant in the. sub]ect or Lomext~
OR Chief Justice means Hon ble Chlef Justice of Rd}asthan ngh C ourt
(i) Judge means Hon'ble Judge of Rajasthan ngh Court.
(m) Legal Researcher means Legdl Researcher recruned under this Scheme.
@iv) Schedule rneans schec:hﬂe given at the end of these gmdelmes |
(v) Website means off1cral websrte of Ra]asthan High Court as may be
uploaded trom time to trme (At present it is hup //heraj.nic. m)
.(vi) Universities / Colleges / Institutions shall. mean the _Umvers-i_ti_e.s /
Colleges / Ih_stitutions e_s_rablished by law in India.
3. Térni and na‘tui‘e of enga'g'”enient' '
(i) Legal Researcher shah‘ be engaged on pure temporary contractual
| basrs mmaﬂy for a term of one year but wuh extension_for further
period of 4 years or till the _-retrrement:of con_ceme_d Hon’ble Judge
whichever lS _erlrh'er- sr:bject ta--his/her p_er;fj(_)rmance;to the satisfaction
of Hon ’_bfe Judge with whom he/ she fs'dtraeh_ed, which shall not entail

person cdh_’cerned to claim a’ﬁy"re_gu_la'r apimjntrnent;
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whom concerned Legal Researcher is attached makeq recommendation
in Wrmng to the Hon'ble Chief Justice.

“(iv) A Legal Researcher intending to leave assignment at pre ‘Mature stage
. ‘shall be reqmred to glve prior notice of three months, or residuary term of
f assrgnment which ever is less. :

. Method of Selectwn

(1) Legal Researcher shaH be sefecred by noafymg requrrement as and

" when the vacancy wauld arise. Requirement would be notified Hon’ble
Judge wise and the apphcatrans would also be invited Hon’ble Judge -
wise. The profarma af abrrdaed aa‘vertrsemenr shall be as is prescribed
in Scheduie L

(i1) Apphcatrans wzH be invited from the wrﬂmq candidates in Prafarma
prescrlbed m Schedule II. Simultaneous to this process, the Registrar,
Umversrtres/ Calieges/ Institutions may also be intimated about the
requrrement requesting to persuade and forward applications of willing
'canaza‘ates along-with their recommendation.

(iii) Notice far- f_ast date of submission of appffcaa'an forms, intimation for

| appearin'gf-f;.-.r'_n_ interview and letters of offer shall be published on the

official website.

. Examination Fee: _ :
Every candidate shall 'péy Rs.100/- as examination fee through Demand Draft

- or Postal Order to be drawn in the name of Registrar Gcneral of Rajasthan
' ngh Court. * =+

: Selecnan of Leaal Researcher :

(1) Apphcatrans for appormment af Legal Researcher will be placed befo
the Hon ’bfe Judge concerned. Under the drrectrons of Hon'ble Judge |
concerned shorrhstmg of the applications may also be done on the basis
af academrc carrier and extra curricular achievements of the
mcumbents ' _

(ii) Selection of the Legal Researcher will be made by Hon’ble the Chief

Justice or’ the Hon’ble Judge concerned after zntervrewmg the candidates
for assessing therr suitability. |

. Age and Nanonalltv

(1) A candidate must not have attained the age of 33 years on 1“l January
preceding the last date fixed for submission of the application.

(ii) He/She must be c1t1zer1 of India.
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Lot

: (1) A candrdate must be a fresh law gracluate or post graduate in }aw trom A

Unlversrtles/ College/ Institutions estab]_tshed by law i in Indld

(i) A candrddte must have basic knowledge of. cornputer

-9, Dlsauallfrcatlon

i) oA cdndrdate must not be a practicing advocale nor engagedfappomted
elsewhere on honorarmmr’payment basis.

(ii) A candrdate must not have more than one wedded spouse, nor ehould be
married’ to such a person, who already had a living spouse at that time.

(m) A canchdate should not be involved in any cmmnal case, whether
convicted or against whom cr 1rr1mal trial i is pendrng

10. Character: | _
A candidate must be a person of mtegrrty, honesty and good moral character,

for which he wrll submit certificate of two responsrble persoos at the time of

submitting applrcatron
11.Honorarium: = - : LRl _ _
(i) A fixed _h_o_r_]oraritrm of Rs. 30,000/~ per m_o_nth without any deamess or
other ellov_troncez_‘ perquisite, shall be paid 1o th'_e. Legal Researcher.

(i) Proportiooate reduction of honorarium shall be made for unauthorised -

absence s0. alqo for absence beyond perm1551b1e period of leave.

12. Attendance and Leave

(i) A Legal Researcher shall be entitled to one casual leave on completion' of
one calendar month, and un- avalled casual leave will dccumulate uptill

- calendar year

(ii) The Hon’ble Judge with whom the Legal Researcher is dttached shall be
' competent authorrty to sanction his leave. '_ |
(iii) Private Secretary of Hon’ble Judge to whom such Legal Researcher is
attached sha]l maintain account of attendance and casual leave of the
Legal Researcher, and will send its rntrmalmn on last workmg day of

each C&]Enddl month to the Bill Section, for prepdrmg bill of honorarrum
13. Duties of Legal Researche _ :
(i) Without adversely affectmg generally of the ]ob ie. 10 assrst Hon'ble
Judge m drscharge of Judtcral and Admrnrstratrve funcoons the Legal :

Resedrcher. shall perform followmg dutles under direct control of
Hon’ble Jddge with whom he is attached: =

Il"l‘\'-rﬁ 'I"D':!f‘l ‘flj’\r\ :-—\}-n F”nr e | “—n“-\v-.n PR e s
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case either ways
(b) to search and research legal points and principles under control and
gmdance of Hon‘ble Judge,
(c) to’ search out case law, arncles papers and other relevant material
: I | requlred m dlscharge of judicial/administrative work,
o (d) to take down notes of arguments and to prepare notes of c; 1ses,
_ (e) to 1dent1fy facts ISSUES and questions that may anse in the course of
arguments or as may be relevant for judgment, |

() to mamtam record of judgments by the Hon’ble Judge alongwith the
pomt of law decided in that partlcular case, and to mainta.n it in such a
manner as to be very convemently retrlevable as and when needed by
the Judge for any purpose whatever, '

( g) marntenance of record of  administrative correspondence,
admmlstratwe files, and, if specifically e'11trusted;-o_f parlicular judicial
file(s), | -

(h) to perform whatever is dlrected in the course of 1mpart1r1g training to
him, WIth regard to procedure and substantlve law,

(1) to ElS‘:lSt Hon ble Judge in preparlng any speechfacademlc paper.

14.Duty Hours |
It is full time Job and Legal Researr_her ‘may be required to attend residential
office of concerned Hon’ble Judge, in addition to normal duty during office
hours. He/She ~may be required to attend ofﬁce;’resrdennal office even on

- gazetted/ local hohdays However, the trme schedule shall be ‘mutually

adjusted by Hon’ble Judge concerned SO as to make convenient working of

“the Legal Researcher as well as the Hon’ble Judge concerned

15 Conduct durmg and after term of ﬂSSl_g____l_'lt

(i) A Legal Researcher shall maintain devouon ‘to duty, and high standard of

~ moral durlng the term of assignment: Hefcihe will not disclose any fact
| which comes to his/her knowledge on  account of such official
attachment during or after completion of term of assignment, unless such
dlsclosure 15 legally requrred in discharge of lawful I duties.
_(j_i) The Legal Researcher will not accept any other assignment during term
of asslgnment as L, egal Researcher. -
(111) He/She wr]l not practice for a perlod of 3 veors before Hon’ble Jud

with whom he/she was attached nor will ever hand]e 2 case, w_rth_

e e, ety | o ¥ 413
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relatwn to Wthh hefshe has discharged any duty, in any manner, as

Legai Researcher

?(i'v) He/She . v w'il not leave headquarter w1th0ut seekmg peimlssmn flOIll.

Hon'ble Ju ne oncerned.
"_{'\"',' He/She \ dl rot.avail leave without getting it sanctioned. In dny case of :

emergmcy, he/she  will 1mmed1ately Contact and convey Private '

Secr”a avy.: f Honble Judge concerned, of his/her inability. to attend =

. fi e _-f
7 5 U 4a

}_3»T ar takmg Over assignment, Legal Researcher shall subrm an undertaku.g

R fuf 1at, as rndy be prescnbed in theduie IH from time to nme before

Registral Admln__lbtld[l{)n of the Rajasthan H_lgh-_C_o_urt, Jo_d_hpurfBench Jaipur.

B Cevtificatas o . _ e - ”
(i) On sxi'g:_ce_s'__sful_ cofnp_let_ioh of term .(_)f assignment, a certificate. by the

: _Regis{rar :G'en'eral shall be issued, in form prescribed in ScheduIe_-I V.

.(ii) If the assignment is terminated-due to pre-mature discharge by High. :

Court, or due to voluntarily giving up a551gnment by Legal Researcher

cofvcemed -no such certificate shall be gwen ' |

18 Publication of the Scheme

(1) The scheme shall be uploaded on website and intimation of uploadlrg -
may be 'gwen to the Reglstrar%/ Insmutlonsf Unwe1smeq/ Colleges.
(ii) Hon'ble Chlef Jusuce may, direct pubhshmg of this scheme - in any other'_

acldmonal manner also

By the Orde_'fS of I—Ion’.ble the Chief Justice

Fon
~ REGISTRAR (ADMN.)




No L’A(m){a)(1)(5;’2018(Sep 1)/ am*—} Date: |3 ] rL-] EN
Copy to :- ' '
L: The]Reglstrar -cum- Pnnmpal Secretary to Hon’ble the ChlerJuqtlce

2. All the Private Secretanes to Hon’ble Mr./Dr. ers MJSS /'Kumari Jus’uce RaJathan High -
Court Jodhpur and Jalpur Bench, Jalpur

3
REGI'S'IQR:I: (ADMN )

Copy also fotwarded to the followings for information and necessary action:-

1. The Regmtrar (Admn. f ExamemSng / Ru]e%/Cldss /CPC/ OSD), Rajasthan High Court,

Jodhpur! Jaipur Bench Jalpur

. & Concorned Joint Deputy Reglsu-arf Deputy Regist'r'ar,"Rajasthan' High Court, Jodhpur/

Jaipur Bench, Jaipur.

3. Senior Librarian, Ra;asthan High Court, Jodhpun’ Jalpur Bench Jaipur,

4. DIO, Computer Cell, Rajasthan ngh Lourt Jodhpur for uploadmg on official website of

ngh Court. _ _
5. Concerned AOJI_AAOE'; Rajasthan ngh Court, Jodhpur/ Jaipur Bench, Jaipur.

RLG[ST%FA R (ADMN.)
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Y SCHEDULE-I
' RAJASTHAN HIGH COURT | '
- ABRIDGED ADVERTISEMENT

Applications are/invited from eligible candidates having requ.i.site qualifications |
for Contractudf engagement as Legal Researéher_ for. deputing wirh'H_oh 'ble the
Chief Justice / Ho_h’ble Mr. Justice for a period of one year .
under the Scherﬁe:_ ﬁ:)r ‘engaging Legal Researcher. Maximum age of ihe $
cc.m'didate'as on 1% Jdnuary of year ___ must not be more than 33 years. The 5
last date for submifﬁng'appiiéation (duly f!led up. and- conipléte-in every manher) ',
must reach to the offlce of Reglsfrar General, Rajaslhan High Court, Jodhpur on K
- or before - during Offlce hours. ' .
The Scheme for -engaging Legal Researcher in Ra}asthan ngh Court and '
Application Form can be down!oaded from the offlclal webs:le of Ra]asrhan High

Court (htip: //hcrd{z_ mnic. m)
Date: b _ : Registrar'(}eneral :

Rajasthan High Court




ARLE NS AR s v o —

Adv No./Legal Reszéa'r'cherf. Name of Post: I.egal Rescarcher

[.ast Date:

|  Name of Hon’ble Judge for whom application is 'Submitied*— |

"1 Name of Ai_)plin:aht |

v (In Capital 1et'_cer)
2. Date of Birth-
3. Sex(Male/Female) -

4 Nationality

5.Full Name of Ea-_t__her/Husband

6.Present Postal Address

7 Permanent A_ddre 55

g Educati-ona_l-__Qu_a].ifi_cation'

Nameo] ; Ner.n._el_of _Na'm -.e.'(.)_f Year of Total Marks/ |- Percentage ¢
exam Board/ - |Institution/ | = .. : . . : : @
R P - passing Marks = | Obtained | Marks obtair

passed | University | College : : . :

9 Do you have knowledge of Computer Operatmn? | - (Yes/No)
(a) Whether y0u have undergone any cert1f1catefd1ploma course in computer
' operation from a recognized Institute? Please give pdmcu} ................
10. Are you mé{tﬁ'ed? If so, do you hévé more than'.one qpouse living or married a
person havmg a spouse LAVINE? Lo sevpuenasnschos ssavmmsmsnrs s s o883

11, Number and Date of Bank drafthanker Lheque /IPO and Value:

Number Amount: Rs.__ ___ Date.
- Name of Bank/ Post Office:

k!

(Signature of Applicant) .



Note
-1 ( andidates should affix a latest takcn coloured photograph taken on or after
| £ ey, I passport size with his own 51gnature thereon and duly attested by
some Gazetted Offtcer at the p]ace provided in the apphcatton
2.The: envelop contammg apphcatlon should be marked “APPLICATION FOR
:THE POST OF LEGAL RESEARCHER” |
: __3 ;Envelop shall contain- only one: apphcatlon form. An envelop containing more
_ .than one application form shall stand re]ected _
:4 Candtdates must attdch ‘with the apphcatton fonn certtfted copies of the
.’certtflcates in support of their age and educattonal qualifications, extra curricular
activities and also in support of their having computer knowlodge
5.Applications may be sent either by Speed Post, Registered Post A.D., or through
Courier, or can be deposned by hand during office hours. ' _
6. Apphcatlon wﬂl be rejected if photo is not pasted or Bank DranPostal Ordcr is
not attached or 1f cemfted copy of cettlficates are not attached with it, or if it is not
51gned by the apphcant orifitis not received by the last date/time.
7. Applications received after last date shall not be entertained and the Court will
not be respon51ble for any postdl delay The defectwe apphcatlons whtch are not
_complete in any respect will be re]ected out-rtght
8. Cdnchdate qhall ‘give an undertalﬂng on the prescrtbed ptoforma that during the
' engagement as Legal Rcsearcher hefshe shall not practtce in any court of law nor
:'engagje htmselffherself in any professmnal pursuit. |
_9 The candidates are required to furnish a checklist along with application form-
- memtomng therem detatls about the cemflcates and the testtmomala enclosed with
the form.
~10.Information regardmg format of apphcauon and other’ information are available

on the website’ of the Rajasthan High Court at http: //hcraj.nic.in which must be

read carefully before filling up application.

Date: REGISTRAR GENERAL




" Date

(=] (] o

: Legal Researcher to get pracucal training and to assmt Hon’ble Iudge in dlscharge

of Judlcmh’ Administrative/ Official/ Selm Official funcnons do here by submit my

: undertakmg and afflrm as under;

That T have carefully read the SCHEME FOR ENGAG[NG LE(:AL :
RE_SEARCHER .IIN RAJASTHAN HIGH COURT and ‘have fully understood
the provisions coﬁtained'—théfein-. 1 understand and do undertake that I am bound by
the provisions contained in the above said scheme'_ and fhat I will abide by the

provisions of it. -

LS

S —

" Signature

‘(Name of Candidate)

Verified

(Registrar General) - - B ' kL
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SCHEDULE-IV
CERTIFICATE
To whom so ever it may concern

1 It is to certify that Mr/Mrs/Miss./ ....icccosiomieiiinnnns - Son/

f?Daﬁ_ghterMif_é_ of tevennn civeee... Tesident of AR R

i ey ......... had performed job and s-utcessful'ly participated in

training as Legal Researcher  w.e.f......to......... .. He was attached to Hon’ble Mr.

i ..., Hon’ble Chief Justice/ Hon’ble Judge of

:Rajasthan High Court and -his/ -her'-perfo__rmance'was--fo_und to be satisfactory/

goo’d_XoutstandingQ %

Date :

REGISTRAR GENERAL




of (=) o e

. _ th1s letter is belng made broadly on following terms & ‘conditions:-

i ' 1That it is pure temperary contractual a551gnment for a pEI‘lDd of one year which
¢ sha[l not entatl you to claim any regular appomtment

2, Premature discharge of the assignment without nou,ce shall be lawful prowdod
:Hon'ble Chief Justice / concerned Hon‘ble Judge makes written recommendatmn
3.A fixed honorarium of Rs.30,000/- per month without any dearness or other
allowance/perqu151te shall be patd to you. However properbenate reduction shall :
be made on account of unauthorized absence so also, absence beyond permissible
pertod Uf leave. .

4.You shall be entttled to one casual leave on completlon of one caleudar month and
un-availed casual leave will accumulate upttll determmatmn of term ni engagement
5.The provmons contamed in Scheme for eugagmg L. egal Researcher . in Rajasthan

High Court are binding upon you.

6.0n successful completmn of term of assxgnment a cmtf1cate bv the Regtstrar
General shall be 1ssuecl

e i
i

7.You will maintain devotion to duty, and high -stan'dard of moral, during the term
of a551gnment You will not (hsclose any fact whtch Comes to your knowledge on
account of such offmal attachment during or af er completmn of termx of

assignment, unless ‘such dlsclosure is legally reqmrednﬁ dzschatge of lawful duties.

_5|_. .

8. Your prmmpal duties are as follows: - _ ._

(a)To read the case files, and prepare the case, i.e. case summary and notes and

_chronology of events of such a comprehensive nature that it may give to the

Hon'ble Judge a complete view of the mater, including the legal questions involved,

and the latest case'—'law having bearing on the case ei'ther ways,

(b)to search and research legal points and prmc1ples under contro and guldes of
. Hon‘ble Judge ) ' _

(c)to search out Lase law, articles, papers and other : relevant materml required in

N discharge of ]udtcm]!adm]mstratwe work, _
(d)to take down notes of argumients and to prepare notes of cases,
(e)to. 1dent1fy facts, issues and questions that may arise in the course of arguments,

or as may be relevant for judgment,

(f)to maintain recnrd of judgments by the Judge alongmth the point of law decided

in that parttcular case, ‘and to mamtam it in such a manner, as to be very

i)
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convemendy retrﬁable as and when needed hy Lhe Judge for any pulpose

' W
; whatever o

(g)mamtenanee Of reqard of admmlstranve corresponding, adlmmstratlve files, and,
'_1[ 5pec1hcally entrusted of parucular judicial file(s), _

- (h)to perform tha[evili is dlrected in the course of 1mpamng trammg to you, w1|h
% regard to procedure and substantlve law, _ _

: -'(Qm assist’ Hon‘b}e Judge in preparmg any speechf’academlc paper.

9. You will not be ent1t1ed to placuce as a lawyer or to take any emplnymem durmg
the term of a351gnme11t If already enrolled, you will mtlmate Bar Counc1l of
;Ra]asthan for suspensmn of Enrellment

10.That y._ou s_hal_l_ wear g black coat (and in case of male, tie also) during court
hours. : | _ _

1% That you wﬂl Cdrry a pholo afﬁxed 1dem_xty card with you so that free access lo
court room, computer cell and hbrary can be given. _

12, That you will not pracnce for a period of 3 years. before Hon ’b!e Judge with
~ whom you were atrached nor will ever handle a case, with rei’anon to which you
have d:scharged any duty, m any manner, as Legal Researcher i

13 Breach of any _term / condition or any mdlsczp!me by you ShaH atiract

termination of ass__lgnment without notice.

- REGISTRAR GENERAL




